PASSED By THE LEGISLATIVE COUNCIL JOF INDIA

8

(. Recewed the assent of  the Governor General on the, 14tiz Decembei 1855 )

L \A.‘b« ACT to ewplam omd amend Act No XAXIII of 1852

WHEREAS doubts have arisen whether & Court to whieli- apphca,tmn is
. made to enforce or execute ajudgment ynder the\pwwsxons "
) f‘ A 'No : XXXIII of 1852 has power. to 1nquvre into

ajudg-
'dictlon and to prowde for a-

_,en -m'respectjolf ’whl,_h 1{; ha.s no appellate J'llI‘lS

I i The Court to Whlch @ppllcatwn 1s made o enforce §

Court 46 which ap- - & Judgment under the pI‘OVISlonS of Act ‘No. XXX II
I ’;tt."ofe“:gz‘é%;# 0f 1852, shall .not have:power.to'i 1nqu1re into he v dity
inquire into the vali- of such Judgment unless it appeaf;: upon the fa@e’ of
dity of the judgment. guch judgment, that the Court by which the judgment
- was given had no jurisdiction to pronounce the
same. ' o

. Provxso,

N ‘The. Court to which the application is made may, upon reasonable
Such Court miay, in  CBUSe being shown, stay the execution of the Judgment
- certain cases, stay exe~  for g, reasonable time, to enable the Juddment-debtor to
cution of Judvment

-apply. to-the Courh by which the judgment was given, or

 to any Court having appellate jurisdiction in respect of the Judgment or
executlon thereof for an order to stay the execution, or for any other order
. : relatmg

PrIicE 6 PIE




ACT ’\Io XXXIV oF 185a.~

, relatmg to the Judgment or the execution thereof, Whlch such- Court of ﬁrst
~ instance or Court of Appeal mlgh ave made-if execution had been issued
by the Court of first instanee, or if apphi ication for .éxecutlon had been made
to . such Court ; and in case the property or person of the judgment-debtor
* shall have been seized under an execition, the Court which issued the exe-

cution may order restltutlon\o the ps operty, or t > discharg
of the debtor, in the mean time." o

of the person

"?“mak o an 6rder %o Stay 3 k

o - tion of property, or the discharge of the J“dgment'debtor
”caseg:l gl\?g&ulf ;‘gcl ;_under thls Act, the Court may require -sug_ch Secumty
iy Judgmenﬁ*-debtol frora,” of 1mposé such condltlons up ;

 debtor, as it. may deem 1easonable

' Defeﬁdant discharg<

- “ed underthis Aet liable

"0, bere- ta,ken inexecu-




